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CBI Court To Sentence Convicted Rapist-Murderer In RG Kar Medical 
College Case 

https://www.thehansindia.com/news/national/cbi-court-to-sentence-convicted-rapist-
murderer-in-rg-kar-medical-college-case-938299 

Susmita Modak Hans News Service | 20 Jan 2025 11:20 AM IST 

Sanjay Roy faces sentencing after being convicted of raping and murdering a 31-year-
old medical trainee at RG Kar Medical College, a case that sparked nationwide protests 
in India. 

A Central Bureau of Investigation (CBI) court is set to announce the sentence for Sanjay 
Roy, who was convicted on Saturday for the rape and murder of a 31-year-old medical 
trainee at RG Kar Medical College and Hospital in Kolkata. The crime, which occurred 
in August 2024, triggered widespread protests across India. 

The court found Roy, a civic volunteer, guilty under multiple sections including rape, 
causing death, and murder. The conviction carries potential sentences ranging from a 
minimum of 10 years of rigorous imprisonment to life imprisonment or the death penalty. 

During the trial, Roy maintained his innocence, claiming he was framed and pointing to 
his rudraksha chain as evidence. However, investigators identified him through CCTV 
footage and a Bluetooth earphone found near the victim's body in the hospital's seminar 
hall, where the crime occurred on August 9, 2024. 

The case had significant repercussions, including violent protests that led to vandalism 
at the hospital's emergency ward during a 'Reclaim the Night' rally. The incident 
prompted the resignation of RG Kar College principal Sandip Ghosh and drew attention 
from the Calcutta High Court and the National Human Rights Commission (NHRC). 

The CBI filed charges against Roy in October, and the trial began in November at West 
Bengal's Sealdah court. The victim's parents, present during the verdict, expressed 
gratitude to the court for delivering justice. The case highlighted serious security 
concerns in medical institutions and sparked debates about women's safety in public 
spaces. 
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India News | NHRC Takes Suo Motu Cognisance of Reported Sexual 

Abuse of Girl by Several Individuals in Kerala 

https://www.latestly.com/agency-news/india-news-nhrc-takes-suo-motu-cognisance-of-reported-
sexual-abuse-of-girl-by-several-individuals-in-kerala-6580428.html 

Get latest articles and stories on India at LatestLY. According to an official release, the 
Commission has observed that the contents of the media report, if true, raise a serious 
issue of the human rights violation of the victim girl. 
New Delhi [India], January 20 (ANI): The National Human Rights Commission (NHRC) 
has taken suo motu cognisance of the reported sexual abuse of a girl belonging to the 
Scheduled Caste in Pathanamthitta district of Kerala and the arrest of 44 people so far 
out of 59 accused in the 30 FIRs in the matter. Reportedly, two of the accused are 
absconding abroad and the remaining 13 others are yet to be arrested.According to an 
official release, the Commission has observed that the contents of the media report, if 
true, raise a serious issue of the human rights violation of the victim girl. Therefore, it 
has issued notices to the Chief Secretary and the Director General of Police, in Kerala 
calling for a detailed report on the matter. 

"It is expected to include the status of the FIR, her health and the medical care, 
counselling and compensation, if any provided to her in the reported matter within two 
weeks," the release said."According to the media report, carried on January 15, 2025, 
the girl, who is now 18 years old, has reportedly alleged in her complaint that she was 
sexually abused by several individuals. The matter came to light during counselling 
conducted by the Child Welfare Committee, after the victim's teachers at an educational 
institution, informed the panel about noticeable changes in her behaviour," it added. 

On January 9, NHRC took a suo motu cognizance of a tragic incident where a 72-year-
old man reportedly committed suicide on December 25 last year after being denied 
treatment under the Ayushman Bharat Pradhan Mantri Jan Arogya Yojana (AB PM-
JAY) at a government-run hospital in Bengaluru, Karnataka.The victim, enrolled in the 
AB PM-JAY scheme, sought medical treatment at the Kidwai Memorial Institute of 
Oncology but was denied coverage due to the alleged lack of state government orders, 
despite his eligibility. (ANI) 
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Justice Arun Mishra को लेकर BCCI मŐ होगा बड़ा खेल, ये है अंदर की कहानी... 

https://www.newstak.in/national-news/video/justice-arun-mishra-bcci-nhrc-3156813-
2025-01-21 

Justice Arun Mishra, BCCI, NHRC 21 Jan 2025 (अपडेटेड: Jan 21 2025 4:14 AM) 

सुŮीम कोटŊ  के जज रहते समय जİːस अŜण िमŵा िदʟी मŐ 13 अकबर रोड वाले बंगले मŐ रहते थे. 2014 

से 2020 तक 6 साल जज रहने के बाद 3 िसतंबर 2020 को įरटायर हो गए. एक महीने मŐ बंगला खाली हो 
जाना चािहए था. जİːस अŜण िमŵा के पास बंगला įरटायर होने के 9 महीने बाद रहा. सुŮीम कोटŊ  से 

įरटायर होने के बाद जून 2021 मŐ सरकार ने उनका बड़ा पद दे िदया. 6 महीने से खाली रा Ō̓ ीय मानवािधकार 

आयोग का अȯƗ बनाया तो आरोप लगे िक मोदी सरकार ने जİːस अŜण िमŵा को बड़ा पद देने का मन 

बनाया Šआ था इसीिलए सरकारी बंगला खाली नही ंकराया. 
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Kerala: NHRC Takes Suo Motu Cognisance Of Sexual Abuse Case In 
Pathanamthitta, Issues Notices To State Authorities For Detailed 
Report 

https://www.freepressjournal.in/india/kerala-nhrc-takes-suo-motu-cognisance-of-sexual-
abuse-case-in-pathanamthitta-issues-notices-to-state-authorities-for-detailed-report 

https://english.mathrubhumi.com/news/crime/kerala-pathanamthitta-sc-girl-abuse-nhrc-
notice-1.10270498 

The Chief Secretary and the Director General of Police, Government of Kerala, have 
been issued notices to submit a detailed report within two weeks, including the status of 
the FIR, the individual's health, medical care, counseling, and compensation. 

FPJ News ServiceUpdated: Monday, January 20, 2025, 09:59 PM IST 

The National Human Rights Commission (NHRC), India has take suo motu cognisance 
of the reported sexual abuse of a girl belonging to the Scheduled Caste in 
Pathanamthitta district of Kerala and arrest of 44 people so far out of 59 accused in the 
30 FIRs in the matter. Reportedly, two of the accused are absconding abroad and 
remaining 13 others are yet to be arrested. 

The Commission has observed that the contents of the media report, if true, raise a 
serious issue of the human rights violation of the victim girl. Therefore, it has issued 
notices to the Chief Secretary and the Director General of Police, Kerala calling for a 
detailed report in the matter. It is expected to include the status of the FIR, her health 
and the medical care, counseling and compensation, if any provided to her in the 
reported matter within two weeks. 

According to the media report, carried on 15th January, 2025, the girl, who is now 18 
years old, has reportedly alleged in her complaint that she was sexually abused by 
several individuals. The matter came to light during counseling conducted by the Child 
Welfare Committee, after the victim’s teachers at an educational institution, informed the 
panel about noticeable changes in her behaviour. 
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Kerala: एनएचआरसी ने पथानामिथǥा मŐ यौन शोषण मामले का ˢतः  संǒान िलया 

https://jantaserishta.com/local/kerala/kerala-nhrc-takes-suo-motu-cognizance-of-sexual-
abuse-case-in-pathanamthitta-3783064# 

20 Jan 2025 10:18 PM 

Kerala केरल। रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी), भारत ने केरल के पथानामिथǥा िजले 

मŐ अनुसूिचत जाित की एक लड़की के साथ किथत यौन शोषण के मामले मŐ ˢत: संǒान िलया है और इस 

मामले मŐ 30 एफआईआर मŐ 59 आरोिपयो ंमŐ से अब तक 44 लोगो ंको िगरɞार िकया गया है। किथत तौर 

पर, दो आरोपी िवदेश मŐ फरार हœ और शेष 13 अɊ को अभी िगरɞार िकया जाना है। 

आयोग ने पाया है िक मीिडया įरपोटŊ की सामŤी, यिद सȑ है, तो पीिड़त लड़की के मानवािधकार उʟंघन 

का गंभीर मुȞा उठाती है। इसिलए, इसने मुƥ सिचव और पुिलस महािनदेशक, केरल को नोिटस जारी कर 

मामले मŐ िवˑृत įरपोटŊ मांगी है। इसमŐ दो सɑाह के भीतर एफआईआर की İ̾थित, उसके ˢा˖ और 

įरपोटŊ िकए गए मामले मŐ उसे Ůदान की गई िचिकȖा देखभाल, परामशŊ और मुआवजे (यिद कोई हो) को 
शािमल करने की उʃीद है। 

15 जनवरी, 2025 को Ůसाįरत मीिडया įरपोटŊ के अनुसार, लड़की, जो अब 18 वषŊ की है, ने किथत तौर पर 

अपनी िशकायत मŐ आरोप लगाया है िक कई ʩİƅयो ंȪारा उसका यौन शोषण िकया गया था। यह मामला 
बाल कʞाण सिमित Ȫारा आयोिजत काउंसिलंग के दौरान Ůकाश मŐ आया, जब एक शैƗिणक सं̾थान मŐ 
पीिड़ता के िशƗको ंने सिमित को उसके ʩवहार मŐ उʟेखनीय बदलावो ंके बारे मŐ बताया। 
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NHRC issues notice to Kerala govt over sexual abuse case 

https://www.uniindia.com/news/india/nhrc-issues-notice-to-kerala-govt-over-sexual-
abuse-case/3371897.html 

https://www.msn.com/en-in/health/nutrition/kerala-nhrc-takes-suo-motu-cognisance-of-
sexual-abuse-case-in-pathanamthitta-issues-notices-to-state-authorities-for-detailed-
report/ar-
AA1xx3Ox?apiversion=v2&noservercache=1&domshim=1&renderwebcomponents=1&
wcseo=1&batchservertelemetry=1&noservertelemetry=1 

New Delhi, Jan 20 (UNI) Taking suo motu cognisance of the reported sexual abuse of a 
girl by several individuals in Pathanamthitta district, Kerala, the National Human Rights 
Commission (NHRC) on Monday issued notices to the Chief Secretary and the Director 
General of Police of the state. 

 The Commission has called for a detailed report in the matter within two weeks. 

 “The report is expected to include the status of the FIR, her health and the medical 
care, counseling and compensation, if any provided to her in the reported matter,” the 
NHRC said in a statement.  

The media on January 15 reported that an 18-year-old girl belonging to the Scheduled 
Caste in Pathanamthitta district of Kerala was sexually abused by around 59 people. In 
her complaint, the girl alleged that she was sexually abused by several individuals. 

 The matter came to light during counseling conducted by the Child Welfare Committee, 
after the victim’s teachers at an educational institution, informed the panel about 
noticeable changes in her behaviour, the NHRC said.  

“In total 44 people out of 59 accused have been arrested so far in the 30 FIRs in the 
matter. Reportedly, two of the accused are absconding abroad and remaining 13 others 
are yet to be arrested,” it added. The Commission has observed that the contents of the 
media report, if true, raise a serious issue of the human rights violation of the victim girl. 
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NHRC Probes Kerala Abuse Case and Karnataka Scheme Tragedy 

https://www.devdiscourse.com/article/headlines/3232018-nhrc-probes-kerala-abuse-
case-and-karnataka-scheme-tragedy 

The NHRC investigates abuses in Kerala and a Karnataka healthcare scheme incident. 
A girl from the Scheduled Caste in Kerala suffered sexual abuse, prompting NHRC 
action. Meanwhile, in Karnataka, a 72-year-old man committed suicide after being 
denied healthcare under the Ayushman Bharat scheme. 

Devdiscourse News Desk | Updated: 20-01-2025 20:17 IST | Created: 20-01-2025 
20:17 IST 

The National Human Rights Commission (NHRC) has taken suo motu cognizance of a 
reported sexual abuse case involving a girl from the Scheduled Caste in Pathanamthitta 
district of Kerala. As of now, 44 out of 59 accused individuals have been arrested based 
on 30 FIRs. Two suspects are reportedly abroad, while 13 others remain at large. 

In a statement, the Commission addressed the serious human rights concerns 
highlighted in media reports, prompting them to issue notices to Kerala's Chief 
Secretary and Director General of Police for a comprehensive report. This report is 
expected to elucidate the FIR status, the victim's health, and any medical care, 
counseling, or compensation provided, with a deadline of two weeks for submission. 

Separately, the NHRC also took note of a tragic case on January 9 concerning a 72-
year-old man who allegedly took his life on December 25 after being denied medical 
treatment under the Ayushman Bharat Pradhan Mantri Jan Arogya Yojana (AB PM-
JAY) at a state hospital in Bengaluru, Karnataka. The deceased was eligible but was 
denied coverage due to reported state government lapses, raising serious concerns 
over policy implementation. 

(With inputs from agencies.) 
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Justice Arun Mishra को लेकर BCCI मŐ होगा बड़ा खेल, ये है अंदर की कहानी... 

https://www.newstak.in/national-news/video/justice-arun-mishra-bcci-nhrc-3156813-
2025-01-21 

Justice Arun Mishra, BCCI, NHRC 21 Jan 2025 (अपडेटेड: Jan 21 2025 4:14 AM) 

सुŮीम कोटŊ  के जज रहते समय जİːस अŜण िमŵा िदʟी मŐ 13 अकबर रोड वाले बंगले मŐ रहते थे. 2014 

से 2020 तक 6 साल जज रहने के बाद 3 िसतंबर 2020 को įरटायर हो गए. एक महीने मŐ बंगला खाली हो 
जाना चािहए था. जİːस अŜण िमŵा के पास बंगला įरटायर होने के 9 महीने बाद रहा. सुŮीम कोटŊ  से 

įरटायर होने के बाद जून 2021 मŐ सरकार ने उनका बड़ा पद दे िदया. 6 महीने से खाली रा Ō̓ ीय मानवािधकार 

आयोग का अȯƗ बनाया तो आरोप लगे िक मोदी सरकार ने जİːस अŜण िमŵा को बड़ा पद देने का मन 

बनाया Šआ था इसीिलए सरकारी बंगला खाली नही ंकराया. 
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NHRC seeks report from Kerala on Dalit girl’s rape involving 59 
accused 

https://www.daijiworld.com/index.php/news/newsDisplay?newsID=1264192 

  Mon, Jan 20 2025 10:53:05 PM 

New Delhi, Jan 20 (IANS): The NHRC has taken suo motu cognisance of the reported 
sexual abuse of a girl belonging to the Scheduled Caste in Kerala and arrest of 44 
people, seeking a report from the state government within two weeks, an official said on 
Monday. 

So far, 59 accused have been named in 30 FIRs filed in connection with the matter in 
Pathanamthitta district. 

Two of the accused have fled the country and 13 others are yet to be arrested. 

The Commission has observed that the contents of the media report, if true, raise a 
serious issue of the human rights violation of the victim girl. 

It issued notices to Kerala’s Chief Secretary and the Director General of Police, calling 
for a detailed report in the matter. 

The NHRC said the report should include the status of the FIR, the victim’s health and 
the medical care, counselling and compensation, if any, provided to her in the reported 
matter within two weeks. 

According to the media report, carried on January 15, the girl, who is now 18 years old, 
reportedly alleged in her complaint that she was sexually abused by several individuals. 

The matter came to light during counselling conducted by the Child Welfare Committee, 
after the victim’s teachers at an educational institution informed the panel about 
noticeable changes in her behaviour. 

Earlier this month, the NHRC took cognisance of an incident in Karnataka in which a 72-
year-old man committed suicide on December 25 after a public hospital in Bengaluru 
declined to provide him treatment under the Ayushman Bharat scheme. 

As per a media report, the state-run Kidwai Memorial Institute of Oncology had denied 
him the benefit of Rs 5 lakh cover under the Ayushman Bharat Pradhan Mantri Jan 
Arogya Yojana (AB PM-JAY) for which he had enrolled himself, stating that state 
government orders in this regard had not arrived yet. 

Observing that the contents of the media report, if true, raised a serious issue of 
violation of human rights, the Commission said that a few more cases regarding the 
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NHRC seeks report from Kerala on Dalit girl’s rape involving 59 
accused 

https://www.socialnews.xyz/2025/01/20/nhrc-seeks-report-from-kerala-on-dalit-girls-
rape-involving-59-accused/ 

Posted By: Gopi January 20, 2025 

 
New Delhi, Jan 20 (SocialNews.XYZ) The NHRC has taken suo motu cognisance of the 
reported sexual abuse of a girl belonging to the Scheduled Caste in Kerala and arrest of 
44 people, seeking a report from the state government within two weeks, an official said 
on Monday. 

So far, 59 accused have been named in 30 FIRs filed in connection with the matter in 
Pathanamthitta district. 

Two of the accused have fled the country and 13 others are yet to be arrested. 

The Commission has observed that the contents of the media report, if true, raise a 
serious issue of the human rights violation of the victim girl. 

It issued notices to Kerala’s Chief Secretary and the Director General of Police, calling 
for a detailed report in the matter. 

The NHRC said the report should include the status of the FIR, the victim’s health and 
the medical care, counselling and compensation, if any, provided to her in the reported 
matter within two weeks. 

According to the media report, carried on January 15, the girl, who is now 18 years old, 
reportedly alleged in her complaint that she was sexually abused by several individuals. 

The matter came to light during counselling conducted by the Child Welfare Committee, 
after the victim’s teachers at an educational institution informed the panel about 
noticeable changes in her behaviour. 

Earlier this month, the NHRC took cognisance of an incident in Karnataka in which a 72-
year-old man committed suicide on December 25 after a public hospital in Bengaluru 
declined to provide him treatment under the Ayushman Bharat scheme. 

As per a media report, the state-run Kidwai Memorial Institute of Oncology had denied 
him the benefit of Rs 5 lakh cover under the Ayushman Bharat Pradhan Mantri Jan 
Arogya Yojana (AB PM-JAY) for which he had enrolled himself, stating that state 
government orders in this regard had not arrived yet. 

SOCIAL NEWS XYZ, Online, 21.1.2025
Page No. 0, Size:(0)cms X (0)cms.



Observing that the contents of the media report, if true, raised a serious issue of 
violation of human rights, the Commission said that a few more cases regarding the 
problems being faced by the beneficiaries of the AB PM-JAY scheme for senior citizens 
had also been mentioned in the news report. 

Taking suo motu cognisance of the matter, the NHRC issued notices to the Secretary of 
the Union Ministry of Health and Family Welfare and the Chief Secretary of Karnataka 
and called for a detailed report on the matter. 

Source: IANS 
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NHRC seeks report on elderly tribal woman crawling 2km for pension 

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-seeks-report-on-elderly-
tribal-woman-crawling-2km-for-pension/articleshow/117399903.cms 

Jan 20, 2025, 06.02 PM IST 

Keonjhar: The National Human Rights Commission (NHRC) has directed the district 
collector of Keonjhar to submit a report on the case of Pathuri Dehury, a 74-year-old 
tribal woman who was reportedly forced to crawl 2km to collect her pension at Raisuan 
panchayat in Telkoi block. 

The commission has given time till Feb 24, 2025, to submit the report, following its initial 
direction on Jan 17. The move comes after senior advocate and human rights defender 
Radhakanta Tripathy filed a complaint based on a viral video showing Dehury's plight. 

The case also highlighted similar hardships faced by another disabled resident, Madhav 
Jamuda from Kuladera village in Khuntapada, who struggles due to lack of proper road 
connectivity and govt assistance. 

In his complaint, Tripathy urged the commission to ensure doorstep delivery of old-age 
pensions, provision of wheelchairs to the affected individuals and construction of all-
weather roads to improve village connectivity. 

The NHRC had previously directed the district magistrate on Oct 30, 2024, to take 
necessary action and submit a report within four weeks. However, no response has 
been received from the authorities yet. 
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NHRC Takes Action in Kerala Scheduled Caste Girl Abuse Case 

https://www.devdiscourse.com/article/law-order/3232154-nhrc-takes-action-in-kerala-
scheduled-caste-girl-abuse-case 

The NHRC issued a notice to the Kerala government and police over reports of sexual 
abuse of a Scheduled Caste girl in Pathanamthitta. The girl's complaint led to the arrest 
of 44 out of 59 accused, and the NHRC seeks a detailed report on the case, including 
her well-being. 

Devdiscourse News Desk | New Delhi | Updated: 20-01-2025 21:34 IST | Created: 20-
01-2025 21:34 IST 

The National Human Rights Commission (NHRC) has issued a notice to the Kerala 
government and its police chief following allegations of sexual abuse involving a 
Scheduled Caste girl in Pathanamthitta district. The commission described the media 
report, dated January 15, as raising grave human rights concerns if verified. 

The case emerged after counseling by the Child Welfare Committee, triggered by 
behavioral changes observed by her teachers. The girl's complaint led to significant 
legal action, with 44 arrests made out of 59 accused in the matter. Two suspects are 
reportedly abroad, while 13 remain at large. 

The NHRC has demanded a comprehensive report from Kerala's chief secretary and 
police director general. The report should include the First Information Report (FIR) 
status, the victim's medical care, counseling received, and any compensation provided, 
with a deadline set for two weeks. 
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NHRC ने केरल के पथानामिथǥा िजले मŐ एक लड़की के साथ कई ʩİƅयो ंȪारा 
किथत यौन शोषण का ˢतः  संǒान िलया 

https://insamachar.com/nhrc-takes-suo-motu-cognizance-of-alleged-sexual-assault-on-
a-girl-by-several-persons-in-pathanamthitta-district-of-kerala/ 

 Posted on20 जनवरी 2025 

रा Ō̓ ीय मानवािधकार आयोग (NHRC) ने केरल के पथानामिथǥा िजले मŐ अनुसूिचत जाित की एक लड़की 
के साथ किथत यौन शोषण के मामले मŐ ˢतः  संǒान िलया है। इस मामले के 30 एफआईआर मŐ 59 

आरोिपयो ंमŐ से अब तक 44 लोगो ंको िगरɞार िकया गया है। बताया जा रहा है िक दो आरोपी िवदेश 

भाग गए हœ और बाकी 13 को अभी तक िगरɞार नही ंिकया गया है। 

आयोग ने पाया है िक मीिडया įरपोटŊ, यिद सȑ है, तो पीिड़त लड़की के मानवािधकार उʟंघन का गंभीर 

मुȞा उठाती है। इसिलए, इसने केरल के मुƥ सिचव और पुिलस महािनदेशक को नोिटस जारी कर 

मामले मŐ िवˑृत įरपोटŊ मांगी है। इसमŐ दो सɑाह के भीतर एफआईआर की İ̾थित, उसके ˢा˖ और 

įरपोटŊ िकए गए मामले मŐ उसे Ůदान की गई िचिकȖा देखभाल, परामशŊ और मुआवजे (यिद कोई हो) की 
जानकारी शािमल करने की उʃीद है। 

15 जनवरी, 2025 को Ůकािशत मीिडया įरपोटŊ के अनुसार, लड़की, जो अब 18 वषŊ की है, ने अपनी 
िशकायत मŐ किथत तौर पर कई ʩİƅयो ंȪारा उसके यौन शोषण का आरोप लगाया है। यह मामला बाल 

कʞाण सिमित Ȫारा आयोिजत काउंसिलंग के दौरान उस समय Ůकाश मŐ आया, जब एक शैƗिणक 

सं̾थान मŐ पैनल के सामने पीिड़ता के िशƗको ं ने उसके ʩवहार मŐ उʟेखनीय बदलावो ं के बारे मŐ 
बताया। 
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NHRC ने केरल मŐ कई ʩİƅयो ंȪारा लड़की के यौन शोषण की įरपोटŊ का ˢतः  
संǒान िलया 

https://jantaserishta.com/world/nhrc-takes-suo-motu-cognizance-of-report-of-sexual-
abuse-of-girl-by-several-persons-in-kerala-3783077 

Gulabi Jagat 

20 Jan 2025 10:37 PM  

New Delhi: रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने केरल के पथानामिथǥा िजले मŐ अनुसूिचत 

जाित की एक लड़की के साथ किथत यौन शोषण और मामले मŐ 30 एफआईआर मŐ 59 आरोिपयो ंमŐ से 

अब तक 44 लोगो ंकी िगरɞारी का ˢत: संǒान िलया है। किथत तौर पर, दो आरोपी िवदेश भाग गए हœ 
और शेष 13 अɊ को अभी तक िगरɞार नही ं िकया गया है। एक आिधकाįरक िवǒİɑ के अनुसार, 
आयोग ने पाया है िक मीिडया įरपोटŊ की सामŤी, यिद सȑ है, तो पीिड़त लड़की के मानवािधकारो ंके 

उʟंघन का गंभीर मुȞा उठाती है। इसिलए, इसने केरल मŐ मुƥ सिचव और पुिलस महािनदेशक को 
नोिटस जारी कर मामले पर िवˑृत įरपोटŊ मांगी है। िवǒİɑ मŐ कहा गया है, "इसमŐ दो सɑाह के भीतर 
एफआईआर की İ̾थित, उसके ˢा˖ और įरपोटŊ िकए गए मामले मŐ उसे Ůदान की गई िचिकȖा 
देखभाल, परामशŊ और मुआवजे (यिद कोई हो) की जानकारी शािमल होने की उʃीद है।" 

15 जनवरी, 2025 को Ůकािशत मीिडया įरपोटŊ के अनुसार, लड़की, जो अब 18 वषŊ की है, ने अपनी 
िशकायत मŐ किथत तौर पर आरोप लगाया है िक कई ʩİƅयो ंȪारा उसका यौन शोषण िकया गया था। 
यह मामला बाल कʞाण सिमित Ȫारा आयोिजत काउंसिलंग के दौरान Ůकाश मŐ आया, जब एक 

शैƗिणक सं̾थान मŐ पीिड़ता के िशƗको ं ने पैनल को उसके ʩवहार मŐ उʟेखनीय बदलावो ंके बारे मŐ 
बताया। 

9 जनवरी को, NHRC ने एक दुखद घटना का ˢत: संǒान िलया, िजसमŐ एक 72 वषŎय ʩİƅ ने िपछले 

साल 25 िदसंबर को कनाŊटक के बŐगलुŜ मŐ एक सरकारी अ˙ताल मŐ आयुˆान भारत Ůधानमंũी जन 

आरोƶ योजना (AB PM-JAY) के तहत इलाज से इनकार िकए जाने के बाद किथत तौर पर आȏहȑा 
कर ली थी। 

AB PM-JAY योजना मŐ नामांिकत पीिड़त ने िकदवई मेमोįरयल इंːीǨूट ऑफ ऑȱोलॉजी मŐ िचिकȖा 
उपचार की मांग की, लेिकन उसकी पाũता के बावजूद, राǛ सरकार के आदेशो ंकी किथत कमी के 

कारण उसे कवरेज से वंिचत कर िदया गया। (एएनआई) 
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P’thitta rape case: NHRC takes action 

https://timesofindia.indiatimes.com/city/kochi/pthitta-rape-case-nhrc-takes-
action/articleshow/117406230.cms 

Jan 21, 2025, 12.02 AM IST 

Kottayam: The National Human Rights Commission (NHRC), has taken suo motu 
cognisance of the alleged sexual abuse of a dalit girl in Pathanamthitta and the arrest of 
58 people so far out of 60 accused in the 30 FIRs in the matter. Two of the accused are 
absconding abroad. 

The commission has observed that the contents of the media report, if true, raise a 
serious issue of the human rights violation of the survivor. Therefore, it has issued 
notices to the chief secretary and the director general of police, Kerala, calling for a 
detailed report in the matter. It is expected to include the status of the FIR, her health 
and the medical care, counselling and compensation, if any, provided to her in the 
reported matter within two weeks. 

The survivor, who is now 18 years old, has alleged in her complaint that she was 
sexually abused by several individuals. The matter came to light during a counselling 
session conducted by the Child Welfare Committee, after the victim's teachers at an 
educational institution, informed the panel about noticeable changes in her behaviour. 
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Rahul Gandhi: Ɛा राŠल गांधी देश के िलए बन चुके हœ खतरा? उɎोनें Ɛो ंकहा- हम 

भारत रा Ō̓  से लड़ रहे हœ? समिझए 

https://www.theindiadaily.com/india/why-rahul-gandhi-said-we-are-fighting-with-indian-
states-news-61983 

राŠल गांधी ने देश की सभी वैधािनक और गैर-वैधािनक सं̾थाओ ंके İखलाफ युȠ की बात की है, जैसे िक 

रा Ō̓ ीय मानवािधकार आयोग, िविध आयोग, भारतीय सश˓ सेना, सीबीआई, ईडी, और रा Ō̓ ीय सतकŊ ता 
आयोग. वे लोकायुƅ और लोकपालो ंके İखलाफ भी लड़ने की बात कर रहे हœ. 

Edited By:Gyanendra Tiwari Updated : 20 January 2025, 04:39 PM IST 

कांŤेस सांसद और लोकसभा मŐ िवपƗ के नेता राŠल गांधी ने अपने 20 साल से Ǜादा के राजनीितक कįरयर 

मŐ कई बार ऐसे बयान िदए हœ, िजनसे उनकी समझदारी पर सवाल उठे हœ. कई बार उनकी बातŐ नासमझी की 
वजह से नजरअंदाज की गई हœ, और वे गलत तȚो ंके आधार पर राजनीितक तौर पर फंसे हœ. लेिकन इस 

बार उɎोनें 'भारत रा Ō̓ ' से लड़ने की बात कहकर अपने ऊपर गंभीर सवाल खड़े कर िदए हœ. 

राŠल गांधी ने बुधवार को कहा था, "हम बीजेपी, आरएसएस और खुद भारत रा Ō̓  (The Indian State) से 

लड़ रहे हœ." उनका कहना था िक यह केवल एक राजनीितक संघषŊ नही ं है. यही वही राŠल गांधी हœ, जो 
कहते हœ, "मœ नही ंमानता िक भारत एक रा Ō̓  है." वे बार-बार यह कहते रहते हœ िक भारत िसफŊ  राǛो ंका एक 

संघ है, और उɎŐ रा Ō̓ वाद मŐ िवʷास नही ंहै. उनका ताजा बयान इस बात की पुिʼ करता है. 

संिवधान के अनुǅेद 12 मŐ भारत रा Ō̓  को कŐ ūीय सरकार के िवधायी और कायŊकारी अंग के ŝप मŐ 
पįरभािषत िकया गया है. राŠल गांधी ने भारत रा Ō̓  से लड़ने की बात कहकर देश की चुनी Šई सरकार के 

İखलाफ युȠ की बात की है. उनका बयान लोकसभा, राǛसभा, राǛ सरकारो,ं पंचायतो,ं और अɊ सभी 
सरकारी सं̾थाओ ंके İखलाफ युȠ का ऐलान है. 

राŠल गांधी ने पहले भी देश को और सेना को जाितयो ंके आधार पर बांटने की कोिशश की है. पहले यह 

लगता था िक वे यह सब अǒानता मŐ कर रहे थे, लेिकन अब यह साफ लग रहा है िक वे जानबूझकर और 

खतरनाक मंशा से ऐसा कर रहे हœ. 

भारत रा Ō̓  से लड़ने की बात कहकर राŠल ने देश के रा Ō̓ पित, सभी राǛपालो,ं सुŮीम कोटŊ  के मुƥ 

Ɋायाधीश, हाई कोटŊ के जजो,ं और सभी चुनी Šई सरकारो ंके İखलाफ युȠ का ऐलान कर िदया है. यह सभी 
सं̾थाएं देश के लोकतंũ का िहˣा हœ. 

राŠल गांधी की माओवादी सोच सबसे पहले तब िदखी थी, जब उɎोनें अपनी ही सरकार के एक कैिबनेट 

Ůˑाव को सावŊजिनक ŝप से फाड़ िदया था. इसके बाद, राŠल गांधी चीन के रा Ō̓ पित और कांŤेस पाटŎ की 
तǽालीन अȯƗ सोिनया गांधी के साथ चाइनीज कʄुिनː पाटŎ के साथ एक डील पर हˑाƗर करते नजर 

आए थे. 
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राŠल ने कभी यह नही ंबताया िक कांŤेस पाटŎ, जो दुिनया के सबसे बड़े लोकतंũ की सबसे पुरानी पाटŎ होने 

का दावा करती है, उसके नेता ने दुʳन देश की सȅाधारी पाटŎ के साथ डील Ɛो ंकी. इसके अलावा, 
डोनाʒ लू, जो सीआईए के इशारे पर दूसरे देशो ंमŐ सȅा पįरवतŊन करवाने के िलए कुƥात है, से राŠल 

गांधी ने 10 िसतंबर 2024 को Ɛो ंमुलाकात की? और राŠल ने भारत-िवरोधी आवाज उठाने वाली सोमाली-
अमेįरकी राजनेता इʥान उमर से Ɛो ंमुलाकात की? 

इन सभी कारणो ंसे यह शक गहरा रहा है िक जब 2017 मŐ िसİſम के डोकलाम मŐ भारतीय सेना और चीनी 
सैिनको ंके बीच संघषŊ हो रहा था, तो Ɛा राŠल गांधी गुपचुप तरीके से चीनी अिधकाįरयो ंसे िमले थे? Ɛा 
2018 मŐ कैलाश मानसरोवर याũा के दौरान उɎोनें चीनी मंिũयो ंसे गुɑ मुलाकात की थी? 
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एनएचआरसी ने जीएनई मायोपैथी पर िलया संǒान:ˢा˖ मंũालय को 4 सɑाह 
मŐ मांगी įरपोटŊ 

https://www.bhaskar.com/local/rajasthan/pali/news/nhrc-takes-cognizance-of-gne-
myopathy-in-rajasthan-134330537.html 

रा Ō̓ ीय मानवािधकार आयोग (एनएचआरसी) ने डॉ. वैभव भंडारी Ȫारा जीएनई मायोपैथी को रा Ō̓ ीय दुलŊभ रोग नीित मŐ 
शािमल करने की अपील पर संǒान िलया है। आयोग ने ˢा˖ और पįरवार कʞाण मंũालय को आवʴक कारŊवाई 
कर चार सɑाह के भीतर įरपोटŊ Ůˑुत करने के िनदőश िदए हœ। 

जीएनई मायोपैथी Ɛा है? 

जीएनई मायोपैथी एक दुलŊभ अनुवांिशक िवकार है, िजसमŐ मांसपेिशयो ं की कमजोरी धीरे-धीरे बढ़ती है। यह रोग 

आमतौर पर युवा वयˋो ंमŐ शुŝ होता है और धीरे-धीरे उनकी गितशीलता और आȏिनभŊरता को Ůभािवत करता है। 

नीित से बाहर होने के कारण सम˟ाएं: 

आयात शुʋ छूट का अभाव: अɊ दुलŊभ रोगो ंसे पीिड़त मरीजो ंको दवाओ ंऔर सहायक उपकरणो ंपर आयात 

शुʋ मŐ छूट िमलती है, जबिक जीएनई मायोपैथी के मरीज इससे वंिचत हœ। 

राǛ योजनाओ ंतक पŠंच नही:ं जीएनई मायोपैथी के मरीज दुलŊभ रोगो ंके िलए बनाई गई राǛ योजनाओ ंका लाभ 

नही ंउठा सकते। 

िवȅीय सहायता का अभाव: इस नीित के तहत इलाज के िलए दी जाने वाली िवȅीय सहायता भी जीएनई मायोपैथी के 

मरीजो ंको नही ंिमलती। 

मानवािधकार हनन: डॉ. भंडारी ने कहा िक जीएनई मायोपैथी के मरीजो ंको इन सुिवधाओ ंसे वंिचत रखना उनके 

समानता के अिधकार (अनुǅेद 14) और जीवन और गįरमा के अिधकार (अनुǅेद 21) का उʟंघन है, जो भारतीय 

संिवधान Ȫारा Ůदान िकए गए हœ। उɎोनें इस बिहʺार को Ůभािवत ʩİƅयो ंके साथ अɊाय करार िदया। 

डॉ. भंडारी ने एनएचआरसी से जीएनई मायोपैथी को रा Ō̓ ीय दुलŊभ रोग नीित मŐ शािमल करने की िसफाįरश की थी और 

ˢा˖ मंũालय को इसे तुरंत माɊता देने का िनदőश देने की मांग की थी। मंũालय को चार सɑाह के भीतर आवʴक 

कारŊवाई करके आयोग को įरपोटŊ Ůˑुत करने का िनदőश िदया गया है। यह िनणŊय रोिगयो ंके िहत मŐ और उनके िलए 
समान अवसर सुिनिʮत करने के उȞेʴ से िलया गया है। 

गौरतलब है िक ˢा˖ और पįरवार कʞाण मंũालय ने पहले ही 2017 मŐ रा Ō̓ ीय दुलŊभ रोग उपचार नीित बनाई थी, 
िजसे 2021 मŐ अंितम ŝप िदया गया। आयोग ने इस मामले को जायज और महȕपूणŊ बताते Šए मंũालय से तǽाल 

आवʴक कदम उठाने की अपील की है। 
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मˋुलर िड Ōːॉफी के िलए उʟेखनीय Ůयास: डॉ. भंडारी ने मˋुलर िड Ōː ॉफी के मरीजो ंकी सम˟ाओ ंको दूर 

करने के िलए कई महȕपूणŊ पहल की हœ। इलेİƃŌ क ʬीलचेयर के अलावा, कई राǛो ंमŐ हाई नीड बोडŊ  के गठन की 
मांग की है तािक उǄ आवʴकताओ ंवाले मरीजो ंकी पहचान कर उɎŐ िवशेष सुिवधाएं Ůदान की जा सकŐ । जो कई 
राǛो ंमŐ लागू हो चुका है। 
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